TI TEM NO 61 COURT NO. 5
SUPREME COURT OF
RECORD OF PROCEEDI
Petition(s) for Special Leave to Appeal (Crl) No

(From the judgenent and order dated 11/01/2010
272/ 2010 of The HI GH COURT OF CALCUTTA)

PRASANTA KUVAR SARKAR
VERSUS
ASH S CHATTERJEE & ANR

(Wth appln. for exenption fromfiling OT. and

Date: 25/10/2010 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTICE D. K. JAIN
HON BLE MR JUSTICE H. L. DATTU

For Petitioner(s)

Nagender Rai, Sr.
C. K Rai, Adv.
Babita Sant, Adv.
Hari sh Pandey, Adv.

SESS

For Respondent (s)

r-1 M. U jwal Banerjee, Adv
M. Asit Kumar Rari, Adv
Ms. Namita Roy, Adv.
Ms Sarla Chandra, Adv.

r-2 M. Satish Vig , Adv
UPON hearing counsel the Court nade
ORDER
After hearing | earned counsel

the court reserved its verdict.

[ Charanjeet Kaur ]
Court Master
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